
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 31/08/2026

(2011) 03 MAD CK 0473

In the Madras High Court

Case No : Writ Petition No''s. 5113, 5114 and 5115 of 2011

Atelier APPELLANT

Vs

The Assistant Commissioner (CT) RESPONDENT

Date of Decision : 08-03-2011

Acts Referred:

Citation : (2011) 03 MAD CK 0473

Hon'ble Judges : M. Jaichandren, J

Bench : Single Bench

Advocate : A. Prabakaran, for the Appellant; R. Mahadevan, Additional 
Government Pleader (T), for the Respondent

Final Decision : Allowed

Judgement

M. Jaichandren, J.—The main contention of the learned Counsel appearing for the
Petitioner is that the impugned orders of the Respondent, dated 24.1.2011, had
been passed by the Respondent, without following the directions issued by this
Court, by its order, dated 17.8.2007, made in W.P. Nos. 22890 to 22892 and
22328 of 2007. The Respondent ought to have followed the guidelines issued in
the circular bearing No. Acts Cell-I/40003/2002/27.06.2002.

2. The learned Additional Government Pleader, appearing for the Respondent,
had not refuted the said submissions made by the learned Counsel appearing for
the Petitioner. In such circumstances, the impugned orders of the Respondent,
dated 24.1.2011, for the concerned assessment years, are set aside, directing
the Respondent to pass appropriate assessment orders, in respect of the
concerned assessment years, in the light of the guidelines issued in the circular
Acts Cell-I/40003/2002/27.06.2002, as expeditiously as possible.

Accordingly, the writ petitions are allowed. No costs. Connected M.P. Nos. 1,1
and 1 of 2011 are closed.
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